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DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI '
(PARLIAMENT CELL) :
Room No.31, Punarvas Bhawan,
I.P. Estate, New Delhi-110002

No. DD/PC/DUSIB/D- /86 dated: 29 /07/%>)

To,
The Dy. Secretary {(Question Cell)
Delhi Legislative Assembly, Delhi-54

Subject:- Providing reply in r/o Starred question no. 27 dated
30/07/2021.

Please find enclosed herewith 100 copies of reply of Starred
question no. 27 raised by Sh.Anil Bajpai,Hon’ble MLA, duly
approved by the Competent Authority.

Deput{=Pirector{PC)
Phon&No. 23370455

Copy to:-
Director(DIP) along with 150 copies.
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DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT OF NCT OF DELHI
(Rehabilitation Branch)
Opp. Shivaji College Sports Complex, Raja Garden, New Delhl-110027
No. 0/149/2015/Rehab./CD-204396125/PS to Director/D - 16 Date:22.03.2021
To -
The Under Secretary to the Government of India,
Ministry of Housing and Urban Affairs,
(HFA -V Division),
Room No. 3, Technical Cell, Gate No. 7,
Nirman Bhawan, New Delhi - 110011
" Sub: Request of Govt. of NCT of Delhi to allow inventory meant for slum
rehabilitation to be utilized for relocation/rehabilitation of slum dwellers
of JJ bastis and unutilized inventory for disposal under Affordable EWS.
_ Housing Scheme- reg. .
Sir,
This has reference to your letter No. N-1 1022/5 1/2020-HFA-V-UD/FTS-
9088338 dated 17.02.2021 on the above cited subject.
2. In this regard, I am directed to inform that DUSIB has already charged the
relocation charges from Land Owning Agencies and also from the beneficiaries as per
provisions of Relocation Policy duly approved by the Hon’ble Lt. Governor, Delhi.
The land owning agencies have deposited relocation charges for implementation of
their project. Relocation charges amounting to Rs.76.17 Crores in respect of ten JJ
bastis have been received from land owning agencies. The list of such land owning
agencies is as under :
IS. No.{ Name of JJ Basti/ Land Total amount | Proposed No. of
Owning Agency Surveyed| received(Rs.)/ | relocation site Beneficiaries
units . Dated share money
- 4 _ received,

11 JJ Basti Kushak Nallah East 449 38.85,26,800 Sector 16-B,

Kidwai Nagar/LOA- SDMC 17.01.2019 Dwarka 287
(ameuuald by NBCC)

2 { JJ Basti G Point, Gole 68 6,12,00,000 - DSIIDC
Market,(Court Case} LOA- 13.06.2019 Complex 64
L&DO (amount paid by RML Baprola
Hospital) .

3 JJ Basti Princess Park, 228 17,35,65,000 Sector 16-B, EDC to be
Copernicus Marg LOA-Defence : 05.03.2020 Dwarka convened
Estate, Govt. of India. .

4 | JJ Basti Maa Anandmai Marg & 98 7,69,36.000 Sector 16-B, EDC'to be
MD Road LOA PWD (amount 04.09.2020 Dwarka | - conyened |




IR SED

- paid by DMRC) | 55
5| JJ Basti NDMC Water Supply 122 1,65.00.009 Sector 16-B,
5855, Kali Bari Marg, New 08.05.2017 Dwarka
Delhi (LOA-CPWD) : &20. 12.201-7 ' _
6 | J7 basti Jamia Millia Islamia 87 1.17.00,000 | Sector 16-B, 29
University LOA-Jamia Millia 26.12.2003 & Dwarka
Islamia University 11.09.2018
7 | Dhobi Ghat No 10, Minto Road 42 57,00.000 Sector 16-B, 26
CPWD-Amount paid by CGHS 09.01.2013, Dwarka
o : 11.09.2013 &
- L 21.02.2018 |
8 | JJ Basti Anna Nagar, ITO 10 | Amountyettobe | Sector 16-B, EDC to be
LOA-SDMC paid Dwarka convened
9 [ J) Basti Park side Badli 523 Amount paid DSIIDC
{ LOA - DSIIDC ' 5,15,44.000 Complex ‘ 281
04.12.2000; Bawana
11.01.2012; - ' .
21.06.2012;
10.10.2012
& 01.06.2015
to be refunded.
Flats at relocation
site are being.
provided by
' L DSHDC. .
10 | JJ Basti P-1, Sultanpuri 603 | NA. 1060 Flats at A - 62
LOA -DUSIB* Flats at Sultanpuri 3, Sultanpuri
o in-situ upgradation
kite constructed by
DUSIB on its land.
11 JJ Basti HGI Labour Colony 215 NA 1060 Flats at A - 34
LOA -DUSIB 3, Sultanpuri
12 | 37 Basti Opposite F-7, Sultanpuri | 281 NA 1060 Flats at A - 110
B _LOA.-DUSIB 3, Sultanpuri
J7 Basti A-2, Sultanpuri LOA - 98 NA 1060 Flats at A - 16
' DUSIB 3, Sultanpuri
Total 2824 73,41,27,800 3 954
77 BASTIS WHERE LAND OWNING AGENCIES PAID PART PAYMENT
[S.No. | Name of }J Basti | Nos. of jhuggis | Total amount Approx.No. of | Proposed
BE received from beneficiaries relocation site
LOA(Rs.)/Dated | deposited share
money.
1 In front of ] 1,22,76,000 11 Bhalaswa
Ayurvedic Hospital, 15.05.2012
Haiderpur .
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O L L N
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4. In addition to this, in some of the. court cases Hon'ble High Coust has directed
DUSIB to rehabilitate the petitioners whose jhuggics were demolished carfier. In the
count case utled Sudamn Singh & Ors. Vs Govi. of NCT of Detii & Ors, 223
Petitioners fled Writ Petition no. 8904/2009. 145 applicants, out of 223 petitioners
sppeered befiore the Eligibitity Determination Commitiee. The Committee declared
94 §1 dwellers eligible.  Among them 46 cligible JJ dwellers have depoaited their
share money. The aforementioned 46 cligible beneficiaries may also be rehabilitaed
= Bhalaswa relocation site. _ ,

5, Mdm..ipMmeﬁthdmuﬂmhugngKﬂymw Vikas
smgwmmmufmm&msou.mxmmebmmmm
Land Owning Agsncy has deposited Rs.7,69,36,000/- for allotment of flats ar Sector
16-8 Dwarka. 28 1) dwellers have also deposited their beneficiary share.

6. Under 1935 Rogistration Scheme, Draw for allotment of 1144 flais has been
. done for aliotment of faiz a1 Sawda Ghows. Out of thess 21% applicants bave




: ¢ T The rehabilitation of these JT dwellers/bastis/petitioners/registrants is a liability
" of the DUSIB as the relocation charges have been deposited by the land owrung
' agenc;es and beneficiaries also deposited their share moncy

8. In view of the above, it requested to exclude above mentioned housing sites
from the scheme of Affordable Rental Housing Complexes (ARHCs), notified and
circulated vide your Circular No. N-11022/51/2020-HFA-V-UD/FT S-9088338 dated
31.12.2020, as these JJ dwellers and concerned land owning agencies were identified
and committed prior to the aforesaid communication of MoHUA to GNCTD.

9. This-i.ssues with ‘the approval of Hon’ble Minister for Urban Development,
Govt. of NCT of Delhi.

Yours faithfully,

A B
(Abdul Dayyan)
Director (Rehabilitation)

Copy for information'to :

Additional Chief Secretary (UD}, GNCTD

. CEQ, DUSIB

Member{Admn.),DUSIB

Sh.Rahul Kashyap, Dlrector(Delhi Division), Ministry of Housing and Urban Affairs, G.O. I

pwo e
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/ No. N-11022/51/2020-HFA V-UD (FTS-9088338)

Government of India .
Ministry of Housing and Urban Affairs
(HFA-V Division)

ES T L X
Room No. 3, Technical Cell, Gate No. 7,
Nirman Bhawan, New Delhi-110011

: Dated: 17.02.2021
To _ _
Special Secretary, P

.. Yrban Development Department,
~ Govt. of NCT of Delhi,
10th Level, B-Wing,
Delhi Secretariat, I.P. Estate,
New Delhi-110002 :
E—mail: splsecyud@gmail.com

Sub.: Request of Govt. of NCT of Delhi to allow inventory meant for slum
rehabilitation to be utilized for relocation/rehabilitation of slum dwellers
- of JJ bastis and unutilized inventory for disposal under Affordable EWS

" Housing Scheme - reg.
Sir, “

I am directed to refer to your D.O. letter No. PS/SS/UD/F/R-153/CE-
[1/DUSIB/2021/2378 dated 09.02.2021 on the subject captioned above to state that 55,424
houses were sanctioned to Govt. of NCT of Pelhi (GNCTD) under erstwhile scheme of Basic
Services to Urban Poor (BSUP) of Jawaharlal Nehru National Urban Renewal Mission
(JnNURM), of which 38,824 houses are completed and 16,600 houses are under
construction. Further, out of 38,824 completed houses, only 3,829 houses have been

occupied, so far and the remaining 34,995 houses are vacant for a long time. Despite making
all efforts, these vacant houses could not be allotted to the eligible beneficiaries.

2.  The Union Cabinet in its meeting held on 08.07.2020 has approved the proposal to
develop Affordable Rental Housing Complexes (ARHCs) as a sub-scheme under Pradhan
Mantri Awas Yojana-Urban (PMAY-U) Mission, for urban migrants/poor to provide ease of

living. In pursuance ‘to the Cabinet decision, scheme of ARHCs for providing

accommodation at affordable rent to urban migrants/poor near to their workplace was
launched by this Ministry on 31.07.2020 and scheme guidelines of ARHCs has also been
circulated to all the States/Union Territories (UTs). So far, 29 States/UTs have signed the
Memorandum of Agreement (MoA) under ARHC scheme. However, GNCTD is yet to sign

the MoA for implementation of ARHCs in Delhi.

3. The States/UTs i-ncluding GNCTD have already been requested to convert the
vacant/incomplete houses under JTINURM/Rajiv Awas Yojana (RAY) into ARHCs to utilize
as rental housing for urban migrants/poor under ARHC scheme vide D.O. letter of even

number dated 23.12.2020 and Circular of even number dated 31.12.2020. It is reiterated
that as per the decision of Union Cabinet, all existing Government funded
vacant houses in the country constructed under JnNURM/RAY are to be
utilised as ARHCs for urban migrants/poor only and for no other purpose.
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4. As regards the request of GNCTD to allow inventory meant for slum rehabilitation to
be utilized for relocation/rehabilitation of slum dwellers of JJ bastis and unutilized

inventory for disposal under Affordable EWS Housing Scheme, it is stated that in pursuance
" to Government’s vision of ‘Housing for All by 2022, this Ministry has been implementing
PMAY-U Mission since June 2015 to provide Central Assistance to States/UTs for providing
all weather pucca houses to all eligible urban households including slum dwellers by the
year 2022. So far, 110 lakh houses havé been sanctioned, 73 lakh grounded for construction
and 43 lakh completed /del:vered

5. The PMAY-U Mission envisages Government’s interventions through four verticals
namely, (i) “In-situ” Slum Redevelopment (ISSR), (ii) Credit Linked Subsidy Scheme
(CLSS), (iii) Affordable Housing in Partnership with public or private sector (AHP) and (iv)
Beneficiary-led individual house construction or enhancement (BLC). However, against the
validated demand of 79,000 beneficiaries in Delhi, only 23,036 beneficiaries have availed
the benefits under CLSS component of PMAY-U Mission and no proposal has ‘vet been
submitted by GNCTD under other three verticals of the Mission. The GNCTD needs to send
the proposals under remaining three verticals of PMAY-U Mission to fulfill their request.

6. GNCTD is once again requested to expedite the process of signing of MoA to convert
51,595 vacant/under constructed houses of JUNURM in Delhi into ARHCs for urban
migrants/poor as per the Cabinet decision and to efficiently utilize the scarce national

resources invested on this.
7. This issues with the approval of the Competent Authority.
Yours faithfully,

Under Secretary to the Governn{erit of India
Tel.: 23063285
E-mail: clsshfaz@yahoo.com .

Copy for inferniati_on to:

Sr. PPS to Secretary (HUA)/PPS to JS&MD (HFA)/PA to Director (HFA-V)



